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O R D E R 

Per George George K, JM : 

This appeal at the instance of the assessee is directed 

against the final assessment order dated 06.10.2017 passed 

u/s 143(3) r.w.s. 144C(13) of the I.T.Act. The relevant 

assessment year is 2013-2014. 

2. The learned AR has furnished a letter dated 09th October, 

2020, wherein it is stated that the assessee has filed 

application under Direct Tax Vivad Se Vishwas Act for 

settlement of the dispute and Form No.3 is awaited. It was 

further stated that the appeal may be treated as withdrawn 

with liberty to apply for a recall, if Form 1 & 2 filed by the 

assessee is not accepted by the Department for any reason.  

3. The learned Departmental Representative was duly heard.  
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4. We have heard the rival submissions and perused the 

material on record. In view of the submission of the learned AR 

in his letter dated 09.10.2020, we dismissed the appeal as 

withdrawn. The assessee is given liberty to move appropriate 

application for recalling the present order in accordance with 

law, if assessee intends to do so. 

5. In the result, the appeal filed by the assessee is dismissed, 

as withdrawn.  

Order pronounced on this  21st day of October, 2020.                               

Sd/-      Sd/-  
(B.R.Baskaran) (George George K) 

ACCOUNTANT MEMBER JUDICIAL MEMBER  

Bangalore;  Dated : 21st October, 2020. 
Devadas G* 
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